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ORDER 

 
IA-1673/2024: Ld. Counsels for the parties are ad idem that the parties are 

in talk to enter into some settlement qua the amount defaulted to be paid by 

the CD to the FC i.e. the Petitioner before us. Mr. GP Madaan, Ld. Counsel 

appearing for the CD submitted that the CD is in process of selling some of 

its assets to discharge its debts. In the wake of the stand taken by the Ld. 

Counsels for the parties, there is no justification to keep those applications 

pending. In the wake the same are disposed of with the observation that if the 

settlement between the parties is not materialised within 6 weeks, the 

Applicant would be entitled to revive the present proceedings. Both the IB-

55/ND/2024 & IA-1673/2024 is disposed of accordingly. 
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